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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A.No.381/93 Date of Order: 10.1.94
BETWEEN : .
1. Smt, D,Lakshmi )
2. D.Chakravarthy | ' .« Applicants,
A ND
1, Union of India, rep.

) bgoits .

wecretary, Minitry of Communications,
Department of Posts, Sanchar Bhavan,
Parliament Street, New Delhi-110081,

Chief Post Master General,
Andhra Circle,

Hyderabad,
Senior Superinte'ndent'of Post Offices,
Visakhapatnam, . .+ Respondents,

Counsel for the Applicants .. Mr,S.A.Chari

COunsél'for the Respondents «s Mr.N.V.Ramana
1

CORAM:

HON'BLE SHRI T.CHANDRASEKHARA REDDY : MEMBER (JUDL.)
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(Order of the Single Member Bench delivered by

Hon'ble Shri T.Chandrasekhara Reddy, Member {Judl,).

This is an application filed under Section 19
of thé Administrative Tribunads Act to diregt the .
respondents to provide an appointment to tggggggiicant
on compassionate grounds and to pass such other order

or orders as may deem fit and proper in the circumstances

of the case,

The facts so far necessary to adjudicate this

0,A. in brief afe as follows:a.

2. The first applicant is the wife of one D.Narayanargao

who had formerly worked as  @n Office Ass;stanﬁ iﬁ“ﬁhgfﬁf

Post Office,, Visakhapstnam, The second applicant is

their second son, After rerdering 15 years of service

the saié Narayans Rao died on 5,9.78 while in service.

At the time of the death of the said Narayana Ragrhe

left behind him his widow D.iakshmi the first applicant
the second: son

herein, the first son D.S5.R.Mohan and/D.Chakravarthy

tire—seceond—Sen (applicant herein) andu2 daughters, On

5.,2.85 thgzéﬁﬁlicant put in a representation to the

competent authority to provide an appointment to her

eldesdZon D,S.R.Mohan, The competent authority after

considering pros énd cons rejected the ¢laim of the

applicant for appointment &f the said D,5,R.Mohan as

per the orders dt, 1,2,90 which was communicated to

D.S.R.Mohan himsélf on 5,2,90, The said D,S.R.Mohan

had since married and R is living seperately from the

applicant. The said D,5,R.Mohan has got a family of
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his own, The said D.5.K.,Mohan is not particular @f
any ampassionate appointment now, The said D.S.R.Mohan
has no objgction to provide an appointment to the
second applicant on compassionate grounds by the
respondents, ‘The first applicant approached the
Eecond reépondent in October 1992 to provide an
appointment on compassionate grounds to the second
applicant herein, The second applicant had passed
B,Com in July 1991, Accoxdingl§ to the appiicants

1l and 2, the family is in indigent circumstances as a
sum of ps, 40, 000/~ had beén incurred as loan by the
first applicant for perfomming her second daughter's
marriage and also for completing the construction of
the house which the said D.,Narayana Rao had commenced

during his life time. Accoxding to the applicants
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second applicant is appointed on compassionate grounds
as an assistence to the family, So, the present 0.A,
is filed by the applicants 1 and 2 for the relief as

already indicated above,

3. Counter is filed by the respondents opposing
this 0.A,
4. This OCAC was listﬁd Ior rinas fl2al L1ty wiaa

i7.12.93. On 17,12,93 none was present on behalf of
the applicant and there was no:representation on behalf
of the applicant, Mr,N.V.Ramana, Standing Counsel for
the respondents reported ready and he was heard, &o,

the O.A. was grdered to be listed for dismissal on
24.12,.93., On 24.14,92 @2 Le waiigww seeeeo oo

not function this O.A, had not come up for dismissal

on 24.12,93, Today the O.,A. W is listed for dismissal.
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Even though the OA is listed for dismissal none is present

on behalf of the applicant and there is no representation

on behalf of the applicant, After hearing the Standing
Counsel for the respondents and after perusing the material

before us we proceed to dispose of this 0OA on merits,

5. It is not in dispute that the 2 daughters of the
said late D.,Narayana Rao, Office Assistant,lVisakhapatnam
are since married, ©No doubt it is pleaded that for the
marriage of the second daughter that a sum of &s,40, 000/~
had been incurred as loan uhder a pro-note by the first
applicant and that the said debt is not yet discharged and
due to the marriage of the second daughter that the family
is burdened with heavy debts and in view of the distress
and indigent circumstances the family is placed that there

is need to provide an appointment on commassin—-coc T

e —ewuy A0 SUDStantiete the contention of

the applicants that the famil& is in indigent circumstances
the .applicants had filed a copy of the promisary note dated
5,10,91 for a sum of Rs,40, 000/~ said to have been executed
by the first applicant herein in favour of Qné Ch, Appa Kao,
Along with the OA, a number of representations made to the
compaetent authority by the first applicant and second

applicant to provide appointment on comnz e~ -
——ma sy mempers are fileds copy of a lawyer's

notice dated 9,12,92 issued on behalf of the first applicant
to the respondents demandiﬁg to the second applicant an
appointment on c0mpassiénate grounds is also filed, We

have gone carefully through 2ll the representations made

to the competent authority by the applicante herein for
providing an appointment on compassionate grounds and also
through the said Laewyer's notice dated 9,12,92, Very

strangely in none of the representations and in the

T




lawyer's notice dt, 9.12,92, there is reference to any
debt as having been incurred by the first applicant for
the marriage of her second daughter, It is only for

the first time that has been pleaded in the OA that a

sum of 8,40, 000/~ had been incurred as loan for perfor-
ming the mérriage of the second daughter of the first
applicant, In view of the facts and circumstances of

the case it is rather very difficult to place reliance on the
copy of the promisary note that is filed in this OA to
conclude that the first applicant had incurred a Joan of
Rs. 40, 000/= for performing the marriage of her daughter

as there is no mention atall in any of the said represen-
tations and in the said notice of the Advocate for the
applicant that is given to the respondents, 8o, the

fact that the applicant is indebted cannot at all be
accepted, As_already pointed out there is material to

show that both the daughters of the applicant are married,

The aldeat snn Af +he Firatr arnmldirmrant: N S © Mahon e

admittedly living seperately and is having his own family.
He has given up his claim for compassionate appointment,
As a matter of fact as early as on 1,2,90 the claim of
the eldest son of the first applicant (D.S.R.Mohan) for
appointment on compassionate grounds had been negativated
which proceeding had been communicated to the said
D.5.rR.Mohan on 5,2,90.  This OA is filed by both the

applicants herein on 22,4,93, i.e, morethan 3 years
Qiesl LS 4Tl Naeu peen ke ellea wy e COmpetenlt dUTiO—-

rity for providing an appointment on compassionate grounds

to the other member af the family of the applicants, If
really )

the family isdin indigent circumstances we do not think

that the applicants would have waited for morethan 3 years

to approach the Tribunal for the redressal of their

grievance, So, it became doubtful whether the family

is in distress and indigent circumstances as claimed by
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Copy to:=
1s Secretary, Ministry of Communications, Department of Posts,

Union of India, Sanchar Bhavan, Parliament Straet,
New Delhi=011,

2., Chief Post Master General, Andhra Circle, Hyderabad.
Jd. OSenior Superintendent of Past OPPices, Visakhapatnam.
4., OCne copy to Sri, S«A.Chari, advoéate, 20-51/3A, Sharda Nagar,
i Hyderabad=660, . | .
I Se Ona copy to Sri. N.,V.Ramana, Addl. CGSC, CAT, Hyd.
6. One copy to Library, CAT, Hyd.
! « OCne spare copy.
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the applicants, We see laches also on the part of the
applicant in approaching thés Tribunal, Strictly speaking
within one year from 5,2.90 on which date the c¢laim of

the D.S.R.Mohan first son of the applicant -had been rejected
for compassionate appointment, the first applicant should
have approached this Tribunal to provide &n appointment
elther to the said D.5.R,Mohan or to the Second applicant
hereln. But such a course had not been fOIIOWed by the

flrSt applicant So, in view of the laches on the part of

-the applicant in approaching this Tribunal and as we are not

satisfied.that.the family is in distress and indigent

circumstances this OA is-liable to be dismissed,

6. There is one more obstacle in the way of the appli-
cants to consider the case of the Second applicant for
appointment on.compassionate gmunds, From the material
available on recond it is quite evident that the applicants
own ARCC bumlding; Applicants 1 and 2 besides owning a
buildinc}the first epplicant is drawing.family pension of
Rs¢375/- plus relief thereon, The family pension plus
relief thereon, would come mearly to m.?OO/f. S0, &s the
first and second epplicants own a house and the first
applicant is getting monthly family pension about fs.700/-,
It is very difficult to conclude that the family of the
applicant is in distress and indigent circumstances, So,
seen from any angle this does not appear toibe a fit case
where the second applicanp could be provided an appointment
on compassionate grounds, S0, for the aforesaid reasons,
this OA is liable to be dismissed and is accordingly

dismissed, The parties shall bear their own costs,

—_—_ . Qe

(T CHANDRASEKHALA WEDDYW r
' Member (Judl, ) &

)

Dated : 10th January, 1994

(Dictated in Open Court)
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Admitted and Interim directions
issyped.

Allo ed.

!

Dispdsed of with directions.

F’/,éiszgéed.

Dismissed as withdrawn,

Dis issed'for default,

Re j cted/Ordered.
order as to costs.
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